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Ee i r .  cilacted I;y the  Leg:.slaLivc Assembly of I 

tile ' szate cf .:ir.d'r~ra Prxdesh .Lri chr rorty-faurt!-t 
c 

ye.:r of the Kepubl5c oi I n d i a  as : ~ l l o t i s % -  

1. (1) Tbhs AcL pay be c e l l e d  t h e  ~~qdhr'a.r S h o r t  t i t l ?  
. Fradesh Ej.ec';r:lcri ty uuty ( .benri~oent) ,kt,, 1994:  and connencc 

r.;?n t . 
(2)  it shall 5c <cened t o  - 11ave cone into 

force  u.i.th effect on and i rom the Is"LeceruLer, . 
1.993, 

R e c e i v e d  t h e  a s s e n t  of  t h e  Governor on 1 5 t h  Jan, 1994. For sta tement  o f  
o b j e c t s  and  r ~ z s o n s ,  pleas? scc  t h e  A . P .  G a z e t t e ,  P a r t  I V - A ,  E x t r a o r d i n a r y .  
Dt. ZZnd December 93 a t  7-3.  



Amp-dme~t -of- -- 
section - 31 
A c t  5 o f  
1939. 

Repeal o f  
Ordinance 
9 o f  1993. 

- 3- 
2. In the Andbra Pradesh ,E lec tr i c i ty .  

Duty A c t ,  1939, in section-3, in sub- 
section (11, -for the words- "our paise  pe'r 
. .. ._ -.-A -. - .- . - 

u n i t  of energy", - the words "six paise fiy 
unit of energy" shall be substituted. . , 

'* 

3, ' The Andhra Pradesh E l e c t r i c i t y  Duty ' 

(Amendment j Ordinance, 1993 .' is hereby 
repealed. . . 

K. S-YMA 
'qcretary to Government, - 

L islative Affairs, ef$w ~ e ~ a t h e n t .  



THE A N ~ H R B  PRADESH ' IEECTRICITY -DUTY 

4 - 
UMWDMENT) ACT, 1996. - 

ACT NO. 21 OF. 1996- 

[ 18th September, 1996.1 

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH 
ELECTRICITY DUTY ACT, 1939.' 

- Whereas the Bill further to' amend the 
.8r;dhr$ Pradesh Electricity Duty Act, 1939 
wMch has been introduced 'in the Legisla-. 
tive Assembly 'of the State, has not been. 

-passed by the kgislative Assembly: 

*Recefved the, assent o f  the  Governor on the 14th 
September, 1996. For statement of objec ts  and,Rea$ons, ' 

''Please see Andhra Pradesh Gazette, Part IV-A, Extra- 
ordinary.' dated t h e '  18th January, 1995 a t  Paqes 3 L 4. 



Be it enacted by the L e g i s l a t i v e  
&s-sembly of ths-State of Andhra, Pradesh 
in the ~ o r t y - s e v e n t h  Year of the 
Republic of' India, as follows:- 

- ,  . - 

i. (1) This .kt ma$ -be.. called t h e .  
AndhraPradesh  ElectricityDuty(Amend- 
m e n t )  Act, 1996. .. 

( 2 )  It shall be deemed to have. come 
into force with' ef fect  on and from 30th 
May, 1994. . . 

-. 2. In ,the Andhra ~radesh Electricity 
- Duty Act,  193.9 ,- after . section . 3 , t h e  
f o i l o w i n g  section , s h a l l  be inserted-, , 

namely :- 

:'Power t o  excaPt- 1 3A. Notwithstanding 
anything contained in . . t h i s  . A c t ,  .the 
Government mag, in- public interest ,  by 
notification, s e t t i n g  o u t  t h e  -grounds 
theref or; exempt, e i ther .  permanenkly or ' 

for a specified period, a licensee from 
paymefit of the whole or part  of the duty 
payable under section 3 ,  subject to such 
terms ana cond i t ions  as may be specif ied 
i n  the said notification ."., 

. - .  

- 3 .  The Andhra Pradesh Electricity Duty 
,( Second Amendment) Ordinance, 1994 is 
hereby repealed i I- 

G, BHAVAHI PItASAD. . 
Secretary to Government, r 

Leg i s la t i ve  Affairs -& JusticeL, 
Law Department. 



REGULATIONS Etc. 

The following A c t  of the Andhra 
' Pradesh Legislative Assembly received 
: the assent of t h e  Governor on the !22nd 
' October, 2003 and the s a i d  assent is 
' hereby first published on t h e  2 4 t h  bctober , 
: 2003 in t h e  Andhra Pradesh Gazet te  for  
j general  information:- 

ACT No. 1 4  OF 2003. 

AN ACT F U R ~ E R  m & TBX ASDHRA 
PRADESH EI;ECTRICITY DUTY ACT,-1939. 

Be it enacted by the Legislative 
Assembly of t h e  State of Andhra Pradesh 
in t h e  F i f t y -  fourth ,'Year of the Republic 
of India as follows : - 



Short title ,1. (1) This A c t  may be called t h e  
and co-r Andhra Pradesh E l e c t r i c i t y  Duty (Amend- 
cement. ment) A c t ,  2003. 

( 2 )  It s h a l l  be deemed to have 
come into force on the 17th J u l y ,  2003. 

- - 
Insertion ' 2. In the ~ n d h r a  Pradesh Electricity 
of new set- Duty A c t ,  1939 (hereinafter referred to 
e o n  313. as the P r i n c i p a l .  ~ c t ) ,  after section 3A,  
A,-- v o f  t h e  following new section s h a l l  be 
1939. inserted, namely:- 

*Levy of duty 3.B.Il) Every person or 
on certain a generat ing company 
energy gene who generates energy 
rated and and uses for  h i s  own 

purpose shall pay every . . 

month to the State ~overnrnent , a duty 
c a l c u l a t e d  at the rate of twenty five 
paise per u n i t  of energy on and in 
respect of such energy consumed during 
the previous  month: 

Provided that no duty shall be le- 
viable in respect of the energy consumed 
in t h e  auxiliaries of t h e  generating 
plant. 

( 2 )  The S t a t e  Government ,  may, by 
notification spec i fy  from time to time 
t h e  minimum aggregate capacity of the 
generating plant  from which the energy 
generated and used shall a t t r a c t  levy 
of duty under sub-section(1) thereof.  

( 3  1 The  State  Government, may, by 
notification exempt ei ther  permanently 



or f o r  a speci f ied  period any person or 
a, generating company f r o m  payment' of the 
w h o l c  or part of t h e  duty .payable under 
sub-section(1) subject to s u c h  terms and 
c o n d i t i o n s  as may be spacif i e d  in - t he  
sa id  n o t i f i c a t i o n .  " 

3 .  F& section 4 of the' p r i n c i p a l  Substi tut ion.  
A C ~ ,  t h e  following s h a l l  be s u b s t i - t u t e d ,  of sectiou 4. 
namely, - 
"Haintcnance of 
books of 
accounts and 
submission of 
returns and 
i n s t a l l a t i o n  of 

4 .  (1) Every  person or 
g e n e r a t i n g  company or a 
liccnsee l iab le  to pay 
duty under s e c t i o n  3 
or section 3 B s h a l l  
m a i n t a i n  the books of 

meters. accounts in the pres- 
' 'cribad f o r m  and shall 

submit t h e  r e t u r n s  showing t h e  u n i t s  of 
energy generated and the Units of energy 
consumed in auxiliaries a£ a generating 
p l a n t  and the e n e r g y  consumed f o r  their 
own purposes, energy s o l d  to t h e  consumers 
and the amount payable in respect o f  
such energy consumed or sold, as the case 
may be, to such off icer ,  in such form 
and at such t i m e  as may be prescribed. 

(2) The energy genera ted  or the 
energy consumed or sold shall  be measured 
by t h e  energy m e t e r s  insealled at -such 
p o i n t  and in such manner as may be 
precribed. " 

4 -  The Rndhra Pradesh  Electricity B e p a l  of . 
Duty (Amendment 1 Ordinance, 2 0 0 3 is hereby Ordinance 
repealed.  3 of 2003. 

K . G .  SHANKAR, 
Secretary  to Government, 

Legislative Affairs  & Jus t i ce  ( F A C ) ,  
Law Department. 



STATEMENT OF OBJECTS AND REASONS 

Sub scction ( 1 )  o f  section 3 of h e  Andhra Pradesh Elccirjcjfy Duly 
Acr, 1939 procivcs for l c ~  of Eleclricity Duty a1 thc ralc of six paise per 
unit an all the sales of electrical energy by  he licensee to [he consumeno 
[her ihan Railway and Cenlnl Government. The electrical energy gencrated 
by rhc caplive powcr plants and consumed by r he  ownen ofthe plants for 
their own use is not subjec(cd to lcvgr of rhe duty. Thus, a larod wtenl of 
elccrrical energy used by HT consumers is not atrracting levy of clecrricity 
duly causing substantial revenuc loss to the Government. Government have 
substantial social obligaiinns in providing asislance lo power seclor and 
therz is imperative nced to augment revenue by tappiping all availablesources. 

The= are hvo categories o f  HT ansumers who mc nol wveed by grid 
supply of electricity. They arc (1) captive consumes who mnsume energy 
cither by generating sets wirhjn !heir premises or generating clsewhcre and 
gening it through wheeling lincs of the utilities (2) h e  consumers who sup- 
ply powerlenergy by way of third p a y  sales by generating companies who 
gcnemte power elsewhere and supply 10 consumes using the wheeling ap 
pamtus ofthe utilities. T h e  HT consumers covercd by the third pany salus 
fall within the Jurisdiclion nf thc Andhra Pradesh Elec~icity Regulatwy 
Commission. 

Therefore. he Government have decided ro levy duty calculated at the 
rale of twenty five paise paid per unit of energy from evcry person or a 
generating company who generates energy and uses for his own purpose by 
exempting such duty in respect ofenergy consumed in the auxiliaries of the 
generating plant and empowering the Governmenr to fix the minimum 
aggrega:c capacity of Lhe generating plant alrract levy of duty and also 
empowers Government ro exempt from such duty either permanently or for 
specified period by and person or a genmting company from payment of 
thc wholc or part of ~ h c  duty payable, by suitably amcnding the said Act. 



As lhc Legislative Assembly of the Sta~c was not then in  scssion 
having been prorogued,, and it has bcen dccided lo givc effect the above 
decisions immcdinlely, the Andhra Pndcsh Elec~ricity Duty (Amendmenl) 
Ordinance, 2003 \.;as promulgared by the Governor on Ihe 16th July, 2003. 

This Bill seeks to replace the said Ordinance. 

KOTH APALLI SUBBARAYUDU, 
hfinis~erfor Energy. Coo/ 

and Boilers. 






















